FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF VIILBERY HEALTHCARE PRIVATE

(b) Details of authorized representatives
are available at:

LIMITED
1. | Name of corporate debtor Viilbery Healthcare Private Limited
2. | Date of incorporation of corporate debtor 10" July, 2008
3. | Authority under which corporate debtor is | ROC- Mumbai, Maharashtra
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U85100MH2008PTC184527
Identification No. of corporate debtor
5. | Address of the registered office and principal | 130, Shanta Industrial Estate, 1st Floor, I. B.
office (if any) of corporate debtor Patel Road, Goregaon East, Mumbai City,
Mumbai, Maharashtra, India, 400063
6. | Insolvency commencement date in respect of | Date of Order 16" July 2024
corporate debtor Date of Receipt of Order — 16" July, 2024
7. | Estimated date of closure of insolvency | 12" January, 2025 (From the date of receipt
resolution process of the order)
8. | Name and registration number of the | Gaurang Chhotalal Shah
insolvency professional acting as interim | IBBI/IPA-002/IP-N00947/2019- 2020
resolution professional /13002
9. | Address and e-mail of the interim resolution | Address: Flat 204 A Wing Raj Vaibhav 1
professional, as registered with the Board CHS Dahanukar Wadi Mahavir Nagar
Kandivali West Mumbai  Suburban,
Maharashtra-400067
Email: fcsgaurang.shah@gmail.com
10. | Address and e-mail to be wused for | Address: 1221, Maker Chamber V,
correspondence with the interim resolution | Nariman Point, Mumbai - 400021.
professional Email: ip.vhpl@gmail.com
11. | Last date for submission of claims 30" July, 2024 (From the date of Receipt of
Order)
12. | Classes of creditors, if any, under clause (b) | Not Applicable as per information available
of sub-section (6A) of section 21, ascertained | with IRP
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. | (@) Relevant Forms and Web link:

https://ibbi.gov.in/en/home/downloads

Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of corporate
insolvency resolution process of VIILBERY HEALTHCARE PRIVATE LIMITED on 16th July, 2024 (Order
received on 16th July 2024).
The creditors of VIILBERY HEALTHCARE PRIVATE LIMITED, are hereby called upon to submit their claims with
proof on or before 30th July, 2024 to the interim resolution professional at the address mentioned against entry No.

10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit

the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized

representative of the class [specify class] in Form CA — Not Applicable
Submission of false or misleading proofs of claim shall attract penalties.

Date: 17" July ,
Place: Mumbai

Cr,c,,}t/v"r

Gaurang Chhotalal Shah
Interim Resolution Professional

IBBI Reg. No.: IBBI/IPA-002/1P-N00947/2019-2020/13002
AFA: AA2/13002/02/300625/203281 Valid till 30.06.2025
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PPGCL

Regd Office: Zhalabd Brhawan, B12 8 13, !:|E|:|I:1"1 'Eamlarrl Eudl‘. ‘Jauar Maida, Ullar Pradesh-201301
Plard Adress: PO- Lobygara, Tahsi-Bara, Prayagra] (Alakabad], Unar Pradash-212107
Phone | #8981 H-6102000061 02009 CIN: U401 HUPHITPLCDI2A15

NOTICE INVITING EXPRESSION OF INTEREST

Prayagraj Power Generalion Company Limitad mvites expression of interast (EDI) from sliphle
vindors for CIVIL WORK READINESS OF TOWNSHIP BUILDING FOR C-8 BLOCK IN PPGCL
TOWNSHIP of 2:660 MW Thesmal Powar Plant a3 Prayagraj Powsr Genaratian Company Limitad
Bara, Dt Pravagral. Utiar Pradesh, india

Delads of pre-gualification requiraments, bd secunty, purchasing of lender documen atc, may be
downloaded wsing The URL-hitps:thwaw ppgcl.oo inffenders.phe Efgible vendors willing fo
partispate may submil their axpréssion of inferest along with the fender fee lor issus of bid
document lalestby 17 August 2024.

BEFORE THE NATIONAL COMPANY LAW TRIBUMAL,
BEMCH, AT MUMEAI
Court-l
C.P. [CAA) 126 (MB) 2024
IN
C.A.(CAA)Y 149 (MB) 2023
In thia meattar of tha Companies Act, 2013 {18 of 2013);
AND
I the matier of Sections 230 and 232 and other applicable provisions of the
Companies Act. 2013 and Rules framed thereunder as in force from time bo time;
AND

In the matier.of Scheme of Arrangement between Athang Cloth Private Limited having
CIN NE2DMMH2 IPTCZ30758 (First Transferar Company’), Bharjuna Krishi Vigyan
Kendra Private Limited having CIN L0A403MHZ00TPTCIT3510 ['Sacond: Transferor
Company'), Indian Agritech Development Services Privale: Limided having GIM
LB0Z20MH1986PTC 101474 (Thard Transferor Company’), Satna Krishi Kendra Privale
Limited having CIN W32204MH1335PTC298213 (‘Fourth Transferor Company'),
Sampada Natural Resources Private Limited having CIN LD1110MH1995PTCOB0T 15
[‘Fiftn Transferor Company’), Uniled Infrastructure Private Limited having CIN
L2320 TMHT00BPTCTTE2T ("Sixth Transferor Company'|, Guiarst Port and Terminats
Private Limided having CIN U45203MH1996PTC 103821 | Seventh Transferor Company’),
Griaat Eastem Infrastructurne Corporation Private Limited having CIN UST190MH1294PTCOTA005
{'Eighth Transferor Company'), Mahi Properties Private Limited having  CIN
UTO10EMH1B24PTCOTE142 ('Ninth Transferor Company’} and Ruchi Cail Cenlre Private
Limited having CIN U27106MH2000PTC384708 | Tenth Transferor Company) with Indian
Infrasiructure Comporation Private Limied hawving GIN - UOT110MA1895PTCS1518
{ Transleree Company’) and their respective shareholders { Scheme’)

PUBLIC NOTICE

iUnder Secthen 102 of the Insalvency and Bankrupicy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
MADHBALA TOSHNIWAL PERSONAL GURANTOR/ DEBTOR

HELE\"AHT FAHTH:I.ILAHE
5 . Mmoo the Personal Euaminky Iﬂ'ﬂl‘l.l:.llﬂﬂ Tershanivasal
TFSN ADCHET LT A
| 10th Fioar, Gookukh, Plot No- 83, Abdul Gatfar,
Khan Rosd, Worl Sesfaca, Mumbe- 400005
| Hontle NCET Mumibai Banch N admitted the
Insohency Resolution Process against
hadhubala Toshniwal vode CF {IB) Mo 953 of
2023 Vide order dafted 1207.2004,

o | Acdress of the Pemonal Guarantos

3. | Detalls of the onder admitting the
applcation

4. | Inschency process commencement. | 12.07.2024
data in respect af Parsanal Guarsnbor
urdar IBE, 2016

5. | Nameand registration number of tha | Mahesh R Surska
Inschency Professional acting as IP M- | BB PROOLAR-POOM L 200 T-18, 107 35
Rasoiution Professional

&. | Address and &mail of the Resslution | 173, Udyog Bhawan, Sorevala Road, Goregaon
professional, as registend with the | East Mumbal 400063,
Booed hail maheshEmreunsha.oom

| 173, Udyog Bhewan, Soremala Road, Goregaon
Eizst Muamibai 200063
Ermait perrad ubaioshnisabEemsl oim
Tirfsy; 1020040 o T00 P

B, | Lasi daie for submission of darrs. | TR.0823004

‘:.I Hﬁk_ﬂ.ﬁrll Fﬂm'-'?.e.ni: {r.-'&:lﬂl‘_‘:-le.ﬂr [ I|I'!|:£-L_.-' ||i_.ﬂ¢err||1!e:ﬂjlﬂ|+u:]tr.l.ﬂhﬂ{i§

Mothoe 1% erely given that the National Company Law Tribusal, Mumbal Bench 1V has
ordared the commencement of an Insolvency Resolution Procsss of the Madhubsla
Toshnlwal Personat Guarantoron 1207200524,

The Creditors of Madhubala Toshnmwal hereby called upon to submit their ciajms with
g on ar bedore 1608, 2024 in the prescribed form “Farm B under Begulation Ti1) of
the Insolvency and Bankruptoy Boand of India i insolvency Resolution Process for Perscnal
Gisrantors o Corporate Debiors) Regulations, 2019 o the Resclution Pmfessional at
tha gddness mentoned agalnst entry Mo 7. The Cradiloss shall submit thelr claims with
proaf, details of claims and personal information by way of electronic communecations or
through courier, speed past or regstered letier, Submission of Talse or mesleading prools
of claim shall aitract penalties.

7. | Addness and e mail in be vsed for
subrnzsion of chim and Tor
corpspnclence with the Resselidion
professicnal

Mahesh B Sureka

Resolution Professional of Madhubala Toshnlwal

Appointed in CF (18] 963 of 2023

IBEI/ IPA-00L/ IPA-D0L/ IP-PO0D4LE 201 7-18/ 107 36

AFA Validity- 26.09.2024

173, Udyog Bhavan, Sonawala Road, Goregaon Exst 400083
maheshEmrsureka.com [9322581414]

CENTRAL RAILWAY

NOTICE OF E-AUCTION

Mumbai Division, Ceniral Railway has called for e-auction for leasing of below
given assefs on wwwireps.govin through e-auction leasing module, The
interestad bidders are raguired fo gal registered in e-auction leasing moduls and
all necessary documents to be uploaded prior o the e-auction. For further detais
the mterasted bidders are ragquastad Lo visil the wabsile www.ireps.gowvin 1o
Enow the details of E-Aucition mentoned below:

iﬁ: Category Sub-Category Auction Start
O slation premises;Digilsl) 17072024
CoH 26002024
| Vanding of various miscelianeous tems
1 [ Adverlising | jaxciuding food tems & PDW fems) In
all frains and all classes of Maill Express 17.07.2024
and Passanger trains over Mumbsai
Crivisdon
Baltery Operaled carls (BOC) 18.07. 2024
i3 | Parking | Mized JE.OT. 2024 & 2007 2024
2207 2024, 24.07.2024,
Parcel’ | BLR 29.07.2024 & 07.08.2024
4 | Pay &Liza | Pay & use 20072024, 27 .0F 2024
Catering | DI-RCR-3 28002024

Further Addendum /cormgendum, withdrawal of lobcataloguee, change in date, lime
extension, clarification ete. i any, in connection with the subject auctions, will only be
upboaded in the website. Bidders shoubd regudary wisit the websita to keep
themsealves updated.

DRM(C) CSMT

Ao o W A R

FORM A

Court Room No. 32
INTHE CITY CIVIL COURT BOMBAY AT MUMBAI
COMMERCIAL SUIT NO. 44 Of 2023
(Order V Rule 20 (1) of Code of Civil Procedure, 1908)
Plaint Lodged on : 29.09.2022, Plaint Admitted on : 21.01.2023
Under Order V, Rule 2., Of the code of Civil Procedure, 1908 r/w Sec.16 of the
Commercial Courts Act, 2015.
RULE 51, SUMMONS to answer plaint, under Section 27 O.V.rr. 1,5, 7 & 8 and O. VI
r. 9 the Code of Civil Procedure
CANARA BANK, a body corporate Constituted under the Banking Companies (Acquisition
& Transfer of Undertakings) Act, 1970 having its Head Office at 112, J. C. Road, Bangalore -

Form No. 3

PUBLIC ANNOUNCEMENT o

NOTICE OF PETITION
A Petition under Section 230 to 232 of Athang Cloth Prvate Limited and Ors (' Transferor
Company’) with Indian Infrastrectura Corporation Private Limited + £ 1

and their respective Sharehalders and Creditors. Tha above mentloned Patition was
admitted by this Hon'ble Tribunal on July 5, 2024 and fixed for hearing before the
Hon'ble member taking company matters on August 9, 2024, Any One desirous of
supporting or epposing the said Company schame Patiion should send notice 1o the balow
menfioned address of hés intention signed by him or his advocate not later than b days
before the date fixed for the hearing of the Petition, the grounds of opposiion or & copy of
affidanit shall be furnishad with such notice. Acopy of tha Campany Scharma Patition will be
fumished by the Company's Professional to any person requining the seme on payment of
the prescribed changes for the same,

Dated this July 15, 2024
Nithish Bangera
Practising Company Secretary
1316, Dalamal Towers, Free Press Joumnal Marg,
Mariman Point, Mumbal - 400 021
nithishi@nviba.in, 3087793779

PUBLIC NOTICE

{Under Section 102 of the Insolvency and Bankruptey Code. 2016)

- RELEVANT PARTICULARS
1. | Mame of the Personal Guarartoe Wi, Sancesp Toshnivel
| (DHN LT 20008

{"10¢h Floor, Goolnak, Plot Mo 83, Abdul Gaffar,

: Khan Road, Word Seaface, Murmbat 400025
Hon'bia KCLT Mumibai Bernch W admitted the
Insolvercy Resclulion ProGcess against

: Mr Sancesp Toghnivel vide CF {IB] Mo 982 of

| Jﬂ? 4 Wide ool dilen] 120007500,

2| Aodrecs of the Perconal Guarantor

3. | Details of the omder admittng the
applcsibon

4. | Ireshency process commencement | 120723004
daste n respect of Personal
| Guarantor urder B, 2016 .
5, | Name and registmation number of the | Mahesh R Surska
Irpschatricy Profession:d Actng as IP B | BB PR-CO AP PODS L0018 100738
| -Ressaution Professional

| 173, Utvog Bhawen, Sonavala Foad, T
Goregeon East Murnoal dO0083.

g, | Address and emall of the ResolLtion
professicnal. &5 reglstered wih the

| Board | Mall- manesiEmsureka com
7. | Address and eqmail to be wsed for 173, Uavog Bhavan, Sonawsla Rioad,
sy bmisson of clhim and for Goengaon East Mumisal 200063
comEporidencs with the Rescliion | Ermait pgsindcepioshaieliEamad com
prelessio| Tore: 100 AN 10 'I':DFI P

B. | Last date for suomission of clalms | 150820
4, | Felevant Fomd are evelable at | hl'_[:rs._.._,"ll:l'.‘-l.gl_.'l-' r;.-'m.-'lrn'qn::-:rn'r'mm

Motice is bereby gheen that the Mational Company Law Trigunal, Mumbai Bench |V has
ordered the commancament of an Insolvency Resslution Process of the Mr. Sandeep
Toshniwal Personal Guarantorgn 12072024,

Tha Creditors of Mr. Sandeep Toshniemal horeby called upon o subimit thedr chms with
prood on or belora 16082024 in the prescribed form “Foem B” under Regulation 7 1kof
tha Insolvancy and Bankruptcy Board of India (rsolvency Resolution Process for Personal
Guarantors to Corporate Debtors) Regelations, 201% to the Resolution Profassional at the
address manticred agamst entry No. 7. The Crasfitors shall submit their claims with proof,
details of claims and persadal information by way of electronic communications or
throwgh couries, spead post or regisierad kettar. Submission of false or misleading proofs
of claim shail attract penaltias.

Mahesh R Surcka

Resolution Professional of Mr. Sandeesp Torhniwal
Appointed in CP (IB) 962 of 2023
IEBL/IPA-00L/ IPA-D0L/ IP-POO413,/2047-18/ 10736

AFA Validity- 26.09. 2024

173, Udyvog Bhavan, Sonawala Road, Goregacn East 400063
maheshEmrsureka.com |9322581414|

FOR THE ATTENTION OF THE CREDITORS OF
MR. SANDEEP TOSHNIWAL PERSONAL GURANTOR/ DEBTOR

[Under Regulation & of the Indohency and Bankropicy Board of India
iinsalvency Rasalution Precess for Corporate Persons) Reguiations, 20165

o RELEVANT PARTICULARS
1. _h-'a,-uru*-:lrl!}ru'[r:nll,-'[:l_.mu:ll ___ _wmmwﬂ
| 20t Juby, 2005

ROC Mumber, Maharashira

. | Burherity under which Comarate Debtor
| & incomorated / mgstenad
d, Comoae Iﬂ!r&:,' Mo/ Limited IJP:".‘.-IIt!.-
| ientification No. af Coparate Ciebtor
5, | Ackireas of 1he regatered oflios and
prmcigsl office o &y of Coporis

a3
%
E85
§
=
s
%

[ UESOHIR0RFTC LR5 T

| 230, Shara Indusirial Estate, 51 Foar, . B Patel
Foacl, Goregaon East, Murmbai City, Mumlsal,

_|Dotbor | Matarshtr, inde, 400063
&, | Insohernoy commencerment dats n [t of Qirler 16kh Jube 2004
respect of Comporata Debsor Uete of Racait of Order — 16th Juk; 2024

[“E3h Jarmany, 20028 (From the date of recelpt of
the pier)

| Geurarg Chhotalal Shah
BRYPAONZAPNOOGIT /A0S 2020 /13007

7 | Estrgted date of doedne of nscdvency
resakition procEss

B [ heamre and the n:gfmmn b of
1hes irestibvency prfesssona asting as
Intgrim Ressokiton Profpssona

g | Address and e-mail of the ttenm
Reeclution Professional, se registered
with the Board

| Address: Flat 204 A Wing Raj Weibhay 1 0HS
Dshanukar Wad Mahawr Napgsr Handhal Wes
Murnhal Subirban Maharashtre-d000sT
Erial: fesgaurang shalitgmad com
' Ackireszs 1221, Makaer Chambes W MNariman Point,
Bhurmbai - 00021
| Ernad; Ipvhpi@gmmsl.com
3k Juky, 2054
I | {Fmen th date of Aecaipt af Orer)
12 | Dlasses of crediions, E am), undar Mot Appiicablie 25 per Infammation evalable with
clause (bl ol sifm-=section (Sfof =P
Sction 2L ascerianed by he nisim
| skt prfseicnid
13 | Mames of Insohongy Professiorats
dlentified o act 2= futhorisad
Reprecentative of creditons in 2 dess
| (T names for ec class)
14, | {&) Redesam Foirnes and
1] Detaks of sl ied representialives
e il ot

10 :.ﬂ{k:refﬁ and emal B used Tor
cirmEpaerkiEnoe with thermerm
| resglution professional
11 | Lat dete for submesion of cams

[ %ee Appicab

[ Weails fir - pesc st gy ey Foomieycorninads.
Prysical Aoklresss NA

Motice i5 hereby Eiven thal the Mational Company Las Tribunal has ordered the
commencament of corporate Insolvency resclution process of VIILBERY HEALTHCARE
PRIVATE LIMITED o0 1530 July, 20 (Drdes recelvad an d6th July 2024

The craditors af VILBERY HEALTHCARE PRIVATE LIMITED, are hereby celled upen 10
submedt. heir clairms with prool on o efore 30th Jely, 20248 1o (e inberdm resalution
profeszonal at the address mantioned against antry ko, 10,

Thea financial creditors shall submit their claims with proof by electronic maans only. &) other
credibors msy subinit the claims with groof in person, By past or by elactronic means.

A financial creditor belenging to & ¢lass, as listed against the entry Ma. 12, shall indicate s
choice of autharized representatres from among e threg insalvency proféssionsls listed
afainst entry Mo.13 toactas authonzed reprasentativa of the class [specify class| in Form CA
- Mot Appdicabla

Subrmssion of false or misleading proofs of ciaim shall attract penaliies

Date: 1Tth July , 2024

Sd,-
Place: Mumbai Gaurang Chhotalal Shahk

Intarim Resolution Professional
IBB] Reg. Mo IBBLAPA.CO2 AIP-200087 S201 5. 2020/ 1 30002

AFA: AAZ T R002 0D F00625,/ 203281 Valld til 30.06. 2025

FOR THE ATTENTION OF THE CREDITORS OF
VIILBERY HEALTHCARE PRIVATE LIMITED

sfeaT e ﬁ Indian Bank

£ Femig ALLEMEEAD
Digetal Banking Division, Head Cffice, Cheanal.
Indian Bank, a leading Public Sector
Bank has floated BFP for Supply,
Installation and maintenancea of 350
cash racyclars along with 1 kva ups
in GeM porial

f\ﬁlm)

LR IpaEie

ARVIND LIMITED

CIN - L17119GJ1931PLC000093
Regd. Office: Naroda Road, Ahmedabad - 380 025

Interested parties may refer Bank's
Website and GeM portal:
https://'www.indianhank.in/lenders
for detalls.

560 002, and one of its Branch Office amongst others known as Micro Finance Dharavi

Branch, having address at B Wing, 1 Floor, Subhash Chandra Co-operative Housing

Society, Sion- Bandra Link Road, Dharavi, Mumbai - 400017, in the State of Maharashtra,

represented by Niravkumar Bhagora Age : 34 Years, Manager ... PLAINTIFF
Versus

1. M/s. Aariz Enterprises (Proprietor- Mr. Parwez Shoaib Shaikh) Shop No. 4, Ground
Floor, 5/C Bldg., Natwar Parikh Compound, Govandi, Behind Shivaji Nagar Police
Station, Govandi Mumbai - 400043.

2. Mr. Parwez Shoaib Shaikh (Proprietor of M/s. Aariz Enterprises) Flat No. 401,
4" Floor, Sai Baba Apartment, High Tension Road, Moregaon, Nallasopara,
Thane - 401209. e DEFENDANTS

To,

1. M/s. Aariz Enterprises,

The Defendants abovenamed

(As per Order dated on 06.11.2023, 14.02.2024 and 28.03.2024 in presiding in

Court Room No. 32, H. H. J. V. S. Gaike)

WHEREAS the above named Plaintiff has filed relating a Plaint in this Honorable Court

against you and you are hereby summoned to file a written statement within 30 days

of the service of the present summons and in case you falil to file the written statement
within the said period of 30 days, you shall be allowed to file the written statement on
such other day, as may be specified by the court, for reasons to be recorded in writing

and on payment of such costs as the court deems fit, but which shall not later than 120

days from the date of service of summons. On the expiry of one hundred and twenty

days from the date of service of summons, you shall forfeit the right to file the written
statement and the court shall not allow the written statement to be taken on record:

THE PLAINTIFF, THEREFORE PRAY:

a. That the Defendants be decreed and ordered to pay to the Plaintiffs sum Rs.
7,90,946.65/- (Rupees Seven Lakh Ninety Thousand Nine Hundred And
Forty Six And Paise Sixty Five Only) as on 31.08.2022 under loan account no.
3045256000008 and Rs. 1,19,112/- (Rupees One Lakh Nineteen Thousand
One Hundred Twelve Only) as on 29.08.2022 in unrler loan account no.
3045755000014 aggregating amount Rs. 9,10,058.65/- (Rupees Nine Lakh Ten
Thousand And Fifty Eight And Paise Sixty Five Only) as per particulars of
claim given in Exhibit “V” with the fuither interest at the rate of 8.90 p.a. overdue
monthly rests plus 2% penal interest from the date of filing suit till judgment and
thereafter further interest at the same rate from the date of judgment till payment as
the advances were granted to the Defendants for commercial pulposes within the
meaning of Order 38 of the Code of Civil Procedure, 1908 ;

b. That the Defendants may be directed to pay to the Plaintiffs their costs of the suit and
c. For such other and further reliefs as the nature and circumstances of the case may require.
You hereby summoned to appear in this Court in person or by an Advocate able to
answer all material questions relating to the suit, or who shall be accompanied by some
other person able to answer all such questions to answer the above named plaintiff and
as the suit is fixed for the final disposal, you must produce all your withesses on that
day, and you are hereby required to take notice that in default of your appearance on
the day before mentioned, the suit will be heard and determined in your absence and
you any document in your possession or power containing evidence relating to the
merits of'the plaintiff s case or upon which you indented to rely in support of you case
and in particular for the Plaintiff/s the following Documents :-

Given under my hand the Seal of this Hon’ble Court Dated this 8" April 2024

2. Mr. Parwez Shoaib Shaikh

Sd/-
For Registrar, City Civil Court Bombay

RAJKUMAR K. SHUKLA LAW FIRM, ADVOCATES AND CONSULTANTS

ADVOCATE FOR PLAINTIFF, Office No. 10, 2 Floor, Building No. 84, Janmabhoomi

Marg, Fort, Mumbai - 400 001,

Mob. No. 91-9833625098, 022-22876392, Email :- advshuklad @gmail.com

You are hereby informed that the Free Legal Service from the State Legal Services

Authority, High Court Legal Services Committee, District Legal Services Authority, and
Taluka Legal Services Committee, as per the eligibility criteria are available to you and
in case you are eligible and desire to avail the free legal services, you may contact any
of the above Legal Services Authority/Committee.

NB.-: A copy of the Plaint along with all annexures thereto, Certified as true copy by
Advocate for Plaintiff is enclosed herewith.

NOTE : Next date in this Suit is 06.08.2024 Please check the status and next /further date of

dotel @ Canara Bank

&, Goe g waa Loy

B E rovsmacne |

Fort Branch, E Syndicate Bank Building, 264 Sir M. Road, Fort, Mumbai - 400 001.
Tal Mo: 022-22626622. Email: cbD108@eanarabank.com

APPENDIX IV [See Rule & (Ij]l POSSESSION NOTICE

‘Whersas, the undarsigned baing the Authonsed Officer of the Canara Bank under the
sucurlisation and Reconstiredion of Financial Assets and Ernforssment of Sacurily
interest Act, 2002 (hersinafier referred as ‘the Acl™) and In exercize of Powers
conferred under Sadcion 13 (12 read with the Secunly Inberast (Enforcament) Rules,
2002, isawed a demand notice dated 20.04.2021 caling upon the Borrowen'Surety
Ohwnar of the Proparty Mr. Leon Jospeh Denish, Mrs. Selvarani Joseph Antony
Lean & Mr. Leon Anlsh Fernando (0 repay the amount mantioned in the notice baing
Rs. 18,048,837 .96 (Rupees Eightesn Lacs Eight Thousand Eight Hundred Thirty
Seven & Paise Ninety Six Only) plus unapplied interest and changes within 60 days
from the dats of receipt of said notice
The BarrowerSurely'Owner of the propearty having failed to repay the amount, otk
15 hereby given to the Borrower Sureby!Cramer af the progeriy and the public in general
Ml U slesigned has laken Possession of the property descrbsad Bhensan below in
exercise of powers conferred on himdher under Section 13(4) of the said Act read with
Rule 8 & Dol the said Rubes on this 10th day of July of the Year 2024,
The Borrower! Surety/'Ownerin particular and the publicin general is herehy cautioned
nol o deal with the property and any dealings with the proparty will be subjact to the
chargs of the Canara Bank, Fort Branch for an amowent of Rs. 18,08 837,96 (Rupees
Eighteen Lacs Eight Thousand Eight Hundred Thirty Seven & Paise Ninety Six
Only) and furthes interest & expenses thereon
The Bosrower's altention is invited to Provisions of Sub seation {8} of seclion 13 of Act,
inrespect of time available redeem the secured assel
DESCRIPTION OF IMMOVABLE PROPERTY
Al thasl part and peencil of Fial Mo, 403, 4th Fioor, "Shiviey Plaza Pial Mo, 544, Seclor
50, Mear Sat Mandir & Mawi Mumbai Study Cantre, Nerul - 400 705, Mavi Mumbai,
Bouwnded by Sited Aparimanl Boundaries - Morth § NBMOC Study Centra, East © Shiv
SaiPlaza, South : Sheller Plaza, West : Road.

Date : 10.07,2024
Place : Mavi Mumbai

Sd/-
Authorized Offlcer
Canara Bank

this Suit on the Official Website of the City Civil & Session Court, Gr. Mumbai:.

Al ks
BT
ASIAN STAR

ASIAN STAR COMPANY LIMITED

CIN: L3EH1 DMH185PLEIEERT
Regkstered Officed 114-C, Mitlal Court, Marman Pomi, Mumbas 200 021
Email: secelarial 8 psainslEngmoup.com. Website- weaasianstargroup.com
Tel Moo +99 Z262444111, Fax: «871 20 2243437

NOTICE OF POSTAL BALLOT

Members e tereby infoemed {hah; pursaant 1o ard r compiance wil the provisiens of section 108
ard 118 and other applicable prosisions of the Companies Act, 2003 as amended (Mha Act’), read
together will Rules 20-and 22 of the Campanies (Management and Admintsiration) Ruies, 2074 23
amerded {"Rulas’l, Regulation #4 and olher applicable requlaticrs of the Seounties and Exchange
Board of India (Listing Obligaticns &nd Disclosune Requirements) Regquations, 2015 (The SEBI
Lishng Aequlations="), Secratarial Slardand on Geraal Meetngs issusd by the nsituie ol Company
Secretanes of India ['S3-2'), each s amended, a0 in accordance with (he quidelines presonbed by
tha Ministry of Carporate Aftairz (MCA'| for holding peneral meslings | conductng postal ballol process
thicagh e-waling vida General Cireular No, 082023 dated 25th Seplember, 2023 (MCA Ciroular],,
the Company has sant, only by a-mail, the Poetal Bakol Nofce on Tuesday. July 16, 2024 8 =l
mmbers hoiding shares a8 on cul-off dahe Le. Fricay, , July 12, 2024 and whose é-mail podress are
regislered wih the Depository Paticipants or with the Company for seeleng approvel of the Membars
by woling throwgh leciranic maans by way ol Specsl Rescluticn tar apporimenl of Mr. Bunal Suni
Todarwa! (CIM: DRSS5BE6) and Mr. Mawie) Hazara Singh (DIM- 076E6157) a5 Mon Execitive
Ireieperden Drectars af the Compay far 4 perlod al 3 years wilh offec from May 17, 2024

In accamdance with e applcabie provisians ol Use MCS Cirgudars, e businass 58 oul in the Postal
Baldot Motice will he trensaciad through adectronic voling sysiem only end eccomingly, the Campany
15 providing laciity of ramole g-cling, Mambars may noba thal copy of Pastal Baiol Nofds i availabie
o the wabaite of the Company &t wew asiansiargraupoom and atsg on the wabseiles of tha Stock
Exchanges |.a BSE Limited [BSE) & wwow Biseindia com

In Iie wilhs the MCA Creulars, the physical copies of ke Pastal Ballod Malice, aling with postad ballol
form and posiage pre-pasd Dusiness raply ervelope, are nat senl to any Member. Accordingly, the
communicatian of ha assent or dissant ol e Members sligik 1o vale is rasliched only b ramale
E-voting g by casting thei wiles eleciranically instead of submisting pesta ballot forms, The ingimuctians
for ramale e-oding are provided in the Postal Balkol Natica: The waling righés of tha Mambsars shal
b reckoned s on bhe cul-off date e, Fridey July 42, 2024, A person whi lsnod 8 Membear ason
lha alrezaid cud-off date shauld Iraat this advarizement and the Pestal Balof Mobice for inlprmiatian
purpose only,

The Company has engageo i services of NSOL for providing e4otirg faciity 1o the Membess to cas!
thair yobas slectranically. Members may note thal the e-nding commencas on Wednesday, July 17,
2024 (3:00 @m, 15T and ends on Thursday, August 15, 2024 (5:00 pm, 15T) Members ane thanafore
raguested to cast their yoba not later than 5:00 pme IST on Thursday, Auguest 15, 2024 to be gigible
far by congisenod, faling which i wil be considensd that nd vole has bean neceived rom e
mgriers,

The Board of Directars of the Ciampany (Board™] have appointed Mr. Yogash 'Dabhoker, propristos
of Yogesh D, Dabholkar & Ca., Practicing Company Secratades (FCS 6336-and CF Mo, 6752], 1o act
as $e scrufinizar, for conducling fhe postal bakiot waling procass, in & fair and tensparent mannes.

The Scruinizer will submit his reger o the Chaimman ol the Company ar any ather person suihorizad
by BimEtor B comphilion of scouliny, and B feuls of wodeg Dy posit Bedod thicgh the a-valeg
glong wilh Bcnatinizar's Repoart wall b2 anniounced by the Chairman or sny pessen guthoizad ty him,
o o Delgre August 17,2024 and will akso be displayed on e websiba of fhe Company
hps:fwwew, esienstargroupocom’ basides being communiceted o the Stock Exchanges, Depoananies
and Registrar and Shara Transtar Agend

The Resakibion conlained In tha Peestal Baliol Nalica, i passad by e Members, wil be deemed o
hava heen passed al 3 general meetng of the Memizers, an tha bzt date specified by the Coampany
fof reenode e<0ling e Thursday, August 15, 2024,

Mambers are requestad f megster (| ypdaie fher e-mall addreszas in iha folowing meanner,

&) Membears holding sharas in e damateriaized moda, ane requesied b regetes har amal addreszes
arsd makile numbers wih thelr redevant Deoesitceies tiraogh their Depository Paticipants,

bl Membsars hokchre shargs v physkeal made are reqoesied 1o lumish Belr emall-acddresses and
miciaie fumibers 1o tha Company's Registier and Transler Agenl, Bigshars Services Privale Limilad
at sandgeg & bigshareaning com
Membirs a0 raguested bo neler B croolars issued by Securfes and Exchange Baard of Incks with
raspect {0 updation of KYC end | ar nomenation detais, from time to fme. Members are &io requestsd
Lo irlimade changes, f any, in their ndm, ool liress, e-mall addeess, Mdophang | mobio numbes,
bank accoant datails; Pesmanent Accounl Mumizer (PANT|, nominations, power of afiormey, o thair
Dpcosbany PRlcparts i chse the shanes dns hidd by Sem o demabestalze) leom dnd b Bgshare
Senices Private Limiled, Registrar and Share Transfer Agemt of e Corpany, in casa the shares are
Feid By B I pliyscE loom
In casma al any guanes, you may reler (ha Fraguantly Asked Cuesfons [FaCs) for Sharaboidars and
e-ynting w=ar manual for Sharshodders aueilabie pt the download saction of wes svaling nsdicom
o call an ;022 - 436 00 and 022 - 2409 FOI0 o 2end a requast B Mr Aiughay Samena al
gvating@nadl.coin or emal t the Company at sacrelarial @ asiarstargroup,com.
For ASLAN STAR COMPANY LIMITED
Sdi

Place: Mumbal, Pujadevl R. Chaurasia

Date: July 16, 2024 Company Secrefary & Compliance officer

Email: investor@arvind.in Website: www.arvind.com Tel.: Tel.: +91-79-68268000
CORRIGENDUM TO THE NOTICE OF ANNUAL GENERAL MEETING
We draw attention of all the members of the Company to the AGM notice dated 3rd July, 2024 CR_[ SIL LIMITED C R I SI L
convening the Annual General Meeting of the Company ("AGM Notice") scheduled to be held
on Thursday, 1st August, 2024 at 3:30 P.M. through Video Conferencing ("VC") or Other Audio Regd. Office: CRISIL House, Central Avenus, An &P Global Company
Visual Means ("OAVM"). Hiranandani Business Park, Powal, Mumbal - 400 076. CIN: LE7120MH1987PLCO42363
This corrigendum is being issued to give notice to modify the Special Business set out in Item Tel.: 022-33423000; Fax: 022-33423001;, Website: www.crisil.com, E-mail: investors@ecrisil.com
tronic mode to those Members whose email addresses are registered with the Company/ EXTRACT OF FINANCIAL RESULTS FOR THE THREE MONTHS AND HALF YEAR ENDED JUNE 30, 2024
Depositories and will also be made available on the website of the Company at (% in Crores)
www.arvind.com, websites of stock exchanges i.e. BSE Limited and National Stock Exchange
of India Limited at www.bsei_ndia.com and www.nseindia.com respectively and on the website 5l Particulars Consolidated i ‘Standalone - |
of NSDL at htips:/jwww.evoting.nsdl.cont: _ S | Ne '3Months | 3Months  Corres- |6 Months| Corres- | Year || 3 Months | 3Months  Corres- | 6 Months | Corres- | Year
On and from the date hereof, the AGM Notice shall always be read in conjunction with the cor- ended | ended ponding  ended | ponding @ ended ended ended  ponding ended | ponding | ended
rigendum. All other contents of the AGM Notice, save and except as amended by the 3 Months | 6 Months 3 Months & Months
Corrigendum, shall remain unchanged. | ended | Cended || | ended | ended
Accordingly, all the concerned shareholders, stock exchanges, depositories, registrar and :ﬂ!im-z_h 31&!; 2_4_ 30-Jun-23 _;i-l}ﬂn_-iﬂl | Eﬁm _23 Ei-ﬂ'ﬂl: 23 | mun-zq | 314&.?'-24. | {ﬂ-.lup-iﬁ .’il}-.l_un-ai_ 3!1 Jun-_l‘_:} !_31£ﬂ:_2_:31_|
share transfer agent, agencies appointed for e-voting, all other authorities, regulators and all UnEul:htEdI Unaudited  Unaudited | Unaudited | Unauﬁited! Audlte& Unaudhed | Unaudited ~ Unaudited = Unaudited | Unaudited | Audited |
other concerned persons are requested to take note of the same. For Arvind Limited (Refer (Refer [Refer [Refer (Refer | (Refer [Refer (Refer (Refer (Refer
or, ri‘é'" I";Lett note?) | note?) note2) | note2) | note2) | note2) | noe2) | note2) | note2) | note?)
run = _ o A : . . 11 . | . !
Date: 16.07.2024 Companyuszcretaary 1 |Revenue from operations | 797.35| 73768 771.02]153503| 148591)3130.52|| 422.10| 39644 407.07| 81854| 78220 162836
Place: Ahmedabad Membership No: - A20162 2 :]leftgpm:[ﬁt for the period 207.96| 19549 194.95| : 40345 388.58| B867.70 148.76 104.08| 213.24 | 252.84| 034525] | 763.38
Ei0ra 1ax |
3 | Net profit for the period 150.11 137.72 150.58 | 287.83| 20633 65844 || 12857 80.28 192.90 208.85 30261 668.26
KIFS HOUSING FINANCE LIMITED | [afteriax | | | - il | | | - | | |
Reglstered Office: §h Floor, KIFS Corporate House, Beskia Hotel Planat Landmark, Near Ashok Vatika BRTS, 4 | Total Comprehensive Income 139.12 | 173.38 17915 31250| 34570 746.24 113.90 123.48 216.22 237.38 34217 | 768.40
ISKON - Amibli Road, Ambl, Ahmedabed, Guiarat - 380054 for the period [Comprising
Corporate Office: C-302, Lolus Park, Graham Frth Compaund, Waslem Express Highway, Goregaan {East), Mumbai-A00063, Maharashir, India profil for the period (after tax)
Ph.No.; +51 22 81758400, E-mail: confachikifshausing com, Website: www kifshousing.com :
CIN : U3225.12045PLCOESTS | REI COR: DOR-00145 ?nﬂgg?gﬂifﬂﬁﬁmns'm
PROPERTY FOR SALE UNDER PROVISIONS OF SARFAES| ACT, 2002 THROUGH PRIVATE TREATY S T YRR it g S TE———veY E———— I ' — ‘
Whereas the Aulhonsad Officer, KIFS Housing Fmance Limited has taken the Possession ufs 13(4) of the Securifisation & Reconstruchion of 5_ EqH'!E.?[*?fE f}?‘_ﬁltﬁl ?_3“ _E__§_1 i 3_3! ?E'j I ? 31 ? 31 it i ? 3_“ ?.:11. 1 ?31 I &h ::3! ?31 | I %:I_I
Financial Assets and Enforcament af Securily interest Act, 2002 (The SARFAES| Acl, 2002) of the properbias [Mhe Sacured Asset’) given below 6 | Other equity ' ' E 181.95 ' ' 1,482.51 '
TheAutharised Officer has recedved offer of Sale from some nberested party against the above martionad Secured Assel undar the SARFAES] At [ 7 [ E Titae e o [ I [ [ [ | [ | [ [
for racovery of ihe Secured Debd, Mow, the Authgrised Officer i heraby giving the Notice 2 3ale of the above said property ihrough Private Treaty in = o PEE Shd
barme-of rule B and @ of the Sacurity Interst {Enforcemend) Rules 2002, The Deteds ofthe Account are as iolows: (of %h\l /- each] - tuuﬁﬂe?ll" 4
Sr| Name of the Borrower(s) | Demand Nolice | Reserve | o Description of Secured Asset | T S T e e . | . | . .
No. Co-Bomower (s} Date &nd Amount Price | = {immowable property] Basic 20.53| 18.84| 20 Eﬂ 39 35 | 40. 55 90.08 | 1756 1098 2639 2854 4141 9142 |
1| (Loan Code | LNHLVIROO1169 & March 30, 2022 Rs. Rs. [All that piece and parcels of land bearing Flat | i iy = a8 i an o || PR Yy Y ' 4 e |
LNHEVIR009594 of VIRAR Branch | Rs.12,42,673- (Rupees |3,50,000/- |35,000% {No. 07 Ground Floar, Jivdani Apariment, Naring | Diluted 2053| 1883 2050| 3938 4053) 9007| 17.55] 1098 2638 2853 4139] 9141
Mr.Ramesh Ramchandra Gavanuk | Twelve Lakh Forty Two {Road, Behind .M Bar, Virar (Easl), Thans, Nates:
{Borrower Theusand S Hundrad { Maharashira india- 401305 Bounded on ; East: ;
Mrs.Ekta Ramesh Gavanuk | Seventy Three Only) as on (R Apartment. West: Radway Track, Morth: 1. The consolidated and standalone financials results for the three months and half year ended June 30, 2024 were reviewed by the Audit Committee and subsequently
{Go-Borrower| March 31, 2022 | Siddheshwar Apartment, South; Sai Knupa Apl approved by the Board of Directors of the Company at its meating held on July 18, 2024, The financial results have been prepared in accordance with the applicable
The Authonzad officarwill hold auchon for saia of the Secured Asset on 'As is where is Basis', ‘As is what is basis' and "Whatever is there is basis’ accounting slandards, as notified under the Companies (Indian Accounting Standards) Rules, 2015 and as specified in Section 133 of the Companies Act, 2013.
KIFS & nol rezponsible foe any llabililes whalstaver panding upsh the said praperty. The Authorsed Oificar reserves the fghl 1o accaplar reject the ; : o : ; : . ] :
offarwinoutaasigring ans toaeon Whalsoeves seid sala Wil e SGJect o cormighion by Secumsd Gratiior 00 e stosgisrue oFofiéF oFgimpased 2. 0n annpllance with Regulation 33 of .thE.' Securities and E:mhange Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015, a limited
buyer, heishe is required fo daposit 25% of accepted price inclusive adjustment of Eamest Money Balance immediataly and the balznce amount review of these results has been caried oul by the Statutory Auditors of the Company.
f::g';T'[f;:"fr'I';iP;‘;?;’;;f;ﬂ;f:':;ﬁﬁmﬁ5 ';g}“ﬁ:fﬁfﬁ:'}:ﬁg;;;FLE“;;’E“::;?:‘;'IJ[?; u'j':ﬁ;;‘;uy;ﬂsh;ﬁl;fg m:&;;j:ﬁ;ﬁ'l'; 3. Theaboveis an extract of the detafled format of quarter ended financlal results filed with the Stock Exchanges. The full format of the quarter ended financial results are
wil b resald accordingly. This ks 30 DAYS SALE NOTICE UNDER SARFAESIACT, 2002 herehy giver 1 the putiic in general and in particularto available on www.crisil.com and also on the websites of BSE Limited (www.bseindia.com) and National Stock Exchange of India Limited (www.nseindia.com).
the Borrower [5), Co Bomower (5} and Guarantor {s) that the above described immeveble property morgegedicharged o ihe Secured Credior, the For and on behalf of the Board of Directors of CRISIL Limitad
physical pessession of which has been takan by the Aulhonzad Cificar of KIFS Housing Finance Limitad (KIFS) Sécured Credior, will be soid on Amish Mehta
“hs e wherd s, "Asiswhatis®, and Wihabaver feres” and (o tha amount dué W RIFS, In full before the date of saba, auction & liabh 1o be slopped ; s :
The date of Auction s fixed for : August 16, 2024 | Managing Director and Chief Executive Officer
Place : Virar | Date ; 17.07.2024 [Authorisad Officer), For KIFS Housing Finance Limited Mumbai, July 168, 2024 DIM : DOD46254
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